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NOTIIICATION

The l4th February,Z0Z3

No. LGL.234I2 022132.-T\e following Act of the Assam Legislative Assernbly which

received the assent of the Honble Governor ofAssam on 7th February, 2023 is hereby published

for general information.

ASSAM ACT NO.X OF2023

@eceived the assent of the Governor on 7th February, 2023)

TEE ASSAM IRRIGATION WATER USERS

(AMENDMENT) ACT, 2022



2046 TI{EASSAMGAZETTE,EXTRAORDINARY FEBRUARY 14, 2023

Premble

Short title,
exEnt and
conmencement

Amenilrrent of 2
section 23

AI\
ACT

fi[drer to amend the Assem Inigatiotr water users Act, 2004 .

Whereas it is expedie,nt to amend lhe Assam krigatiot
Wdcr Uscrs Acq 2004 hoociader refemd to as fhe PdlciPal
Act, in tte oaonerbcreinafter rypruing;

It is hereby enacted in the Seve'n$-third Year of the

Repubtic of India as follows:-

(l) ThisAct maybe called the A$s@ lrrigdion water

Users (Amendm ertt) Ac\ 2V)?'

(2) It shall have the like extent as the principal Act.

(3) It shall come into force at otrc6.

In the principol Act, in section 23, in clause (I), for the

words "imprisonment which may exterd to one yoar or
with fiaes" appearing after the words'lrmished with", the

words "a fine which rflay extend upto rupces twenty
thousaod" shall bc substituted"

GEETANJALI DAS SAIKIA,
Secretary to the Government ofAssam,

Legislative Deparhent Dispur, Guwahati-6.

A$.m Act
No.Vof
2005
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